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■eotteelCvl and wilt laid on the I ib!c of 
the house.

Uniforaa Procedure for tawing Pay Slips to 
Ad Hoc Promoters ia Grade TV of tbe Indian 

Statistical Serviee

9060. SHRI MALLIKARJUN : WiU 
the Minister of FINANCE be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 2867 on the 14th April 1972 
and state:

(a) whether the A.G.C.R. had issued 
Pay slips for a restricted period upto 31st 
December, 1972 to a few ad-hoc promoter 
of Grade IV of the Indian Statistical Service 
and regular pay slips to all others;

(b) if so, the total number of such ad- 
hoc promo tees under his audit control as 
on 3l»t December. 1972 and the numb;r of 
persons issued pay slips for a restricted 
period ;

(c) the number of persons not issued Pro-
visional Pay slips for the periods specified 
by certain Depart meat s'Mimstrics of the 
Government of India in their sanction 
issued to the A.G.C.R. and the number of 
persons who were not granted annual 
increments on the pica of holding provi-
sional payslips; and

(dj ihc reasons for not <t) granting incre-
ments in the time-scale to such ad-hoc 
promotees; and (it) issuing provisional 
Pay slips for three months at least at a 
time to obviate hardship ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SIIRl) K. R. 
GANESH) : (a) Yes, Sir.

(b) 29. Three persons were issued Pay 
slips for a restricted period.

(c) Provisional Pay slips were issued 
beyond 31st December, 1972 In favour 
of three officers for two months in tbe first 
nstance these were extended for further 
two months in March, 1973 m the case of 
two o&cers, white, in the case of the 
third officer, leave salary was authorised upto 
the date of superannuation in February. 
1973 as tie had proceeded on leave prepara-
tory to retirement by that time, increment

due during th currency of provisional 
payment to ooc officer. This was authorised 
aloof with regular Pay slip.

(d) Instruction have been issued by 
the C  ft A. G. to ensure that provisional 
payments are made strictly in accordance 
with technically valid sanctions of compe- 
tant authorities and increments are also 
authorised if otherwise admissible.
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